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THE HIMACHAL PRADESH TAX ON LUXURIES (IN
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Amendment of section 2.

Repeal of H.P. OrdinanceNo.2 of 2015 and savings.
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BillNo' 20 of 2015

THE HIMiCna.r- PRADESH TAX ON LUXURII',S- (IN :

HOTELS AND LODGING HOUSES) AMENDMENT
BILL,2015

(As lNrnooucED IN rse Lpcnlerwr Assrlr'terv)

A

BILL

'tachal Pradesh Tax on Luxuries (In
further to amend the Himacha-l PradLsh-lax-t

Hotels"andLodgingHouses)Act,1979(ActNo,15of1979),

Bs it enacted by the Legislative Assembly of Himachal Pradesh
' ublic of India as follows:-in the SixtY-sixth Year of the RePr

1.(1)ThisActmaybecalledtheHimachalPradeshTaxonShorttitte
Luru.iel'(n li;;i;;r; Lodging Houses) AmendmentAct, 2015' ilfl,.n""-

ment.

5(2)ItShallbedeemedtohavecomeintoforceon6.hAugust,
2013

Z. In section 2 of the Himachal Pradesh Tax on Luxuries (Ifl arnendment

Hotels and Lodging Houses) Act , lg7 g ,clause (gg) as substituted by tht of section 2

Himachal pradlsh tax on Luxuries (In Hotels and Lodging Houses)

(Acr No. r3 Amendmen t Act,2014 shall be deemed to have been substituted with
ot 2014) effect lrom 6d day of August' 2013'

3.(1)TheHimachalPradeshTaxonLuxuries(InHotelsand
Lodging Houses) Amendment Ordinance ,2015 is hereby repealed'

(2) Notwithstanding such repeal, anything done or any action

taken unier the Ordinance so repealed shall be deemed to have been

done or taken under the corresponding provisions of this Act.

Repeal of
H,P
Ordinance
No.2 of
20l5and
savings.

t5

q?* (q'f r{d 6'EIsTTq}



STATEMENT OF' OBJECTS AND REASONS

In order to ensure revenue growth and to prevent leakage oltax under the Himachal

Pradesh Tax on Luxuries (In Hotels and Lodging Houses) Act, 1979, the definition of
expression "receipt" was substituted under clause (gg) of section 2 of the Himachal Pradesh

Tax on Luxuries (In Hotels and Lodging Houses)Amendment Act,2013 (Act No. 1 of 2014)

from 6ft August, 2013. There was demand from the stakeholders that the definition of
expression "receipt" may be restored to its prior position. After detailed discussions with the

stakehoiders, it was decided to restore the definition of expression "receipt" to its original

position. Accordingly, the same was restored to its prior position vide the Himachal Pradesh

Tax on Luxuries (In Hotels and Lodging Houses) Amendment Act,2014 (Act No. 13 of
z}l4)prospectively. As a result of this, the luxury tax for intervening period between 06-08-

20 I 3 to 02-04-2}l4was to be levied as per Act No. I of 20 14, but the definition of expression

"receipt" was subsequently restored to its prior position vide Act No. l3 ol20 l4 which was

published in Official Gazette on 03-04-2014. Thus, in order to give retrospective effect to

section 2 of the Himachal P.radesh Tax on Luxuries (in Hotels and Lodging Houses)

Amendment Act,2014 (Act No. 13 of 2014), it was decided to promulgate the Ordinance

with retrospective ef,fect from 6s August. 2013.

Since, the Legislative Assembly was not in session and amendment in the H imachal

Pradesh Tax on Luxuries (In t{otels and Lodging HouSes)Act,1979 hadto be made urgently,

therefore, the HimachalPradesh Tax on Luxuries (In Hotels and Lodging Houses)Amendment

Ordinance, 2015 (H.P. Ordinance N o.2 of 2015) was promulgated under clause (1) of article

213 of the Constitution of India by H.E. the Governor of Himachal Pradesh on24-06-2015

which was published in the Official Gazette on 30-06-2015. Now, the Ordinnace is being

replaced by a regular Iegislation without any modification.

The Bill seeks to achieve the aloresaid objectives.

(PRAKASH CHAUDHARY)
M inister-in-Charge.

SHIMLA:
rne..&s.f og/ .,2ots

F'INANCIAL

-Nil-

MEMORANDUM REGARDING DELEGATED

-Nil-

LEGISLATION



THE.II.IMACHAI,.PR.ADESH TAX ON TUXURIES (IN HOTELS AND
I ,LoDGTNG Housns) AMENDMENT BILL, 2015

tl

, t , 
,. 

'

D:ll

furthter to amend the Himachal Pradesh Tax on Luxuries (In Hotels an:d L;odging
Houses) Acr, 1979 (Act No. l5 of 1979).

(PRAKASH CHAUDHARY)
Minister-in-Charge.

@r. BALDEV SINGH)
Secretary Qaw).

SHIMLA:

rhe. .. 2.s1o f ./., zo t s.



EXTRACT OF TIIE PROVISIONS OF THE HIMACHAL PRADESH TAX ON
LUXURTES (IN HOTELS AND LODGING HOUSDS) ACT, 1979 (ACT NO. 15 OF
LI1I)LIKELY TO BEAFFECTED BY TnISanzrnNnMnNr r1r,r,

-

, ,2, Definitions.--:-In thisAct, unless the context otherwise requires,-
!

,,theproprietgrwhicheverishigherforanyluxuryprovide.dinahotel;


